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tax and the foreign travel tax are to be 
collected by the carriers themselves. And, 
as far as the tax from the postal articles is 
concerned, it is to be collected by the post 
offices along with the postage. Since in view 
of having uniformity of taxation and in view 
of the persistent demands made by the hon. 
Members here, this Bill has comc before 
the House and I command this Bill to the 
House,

MR. SPEAKER : The question is •

“That the Bill to provide for the 
extension of certain taxation laws to the 
State of Jammu and Kashmir, be taken 
into consideration.”

The motion w>ai adopted.

MR. SPEAKER : There being no
amendments to any of the clauscs, I will put 
them all together.

The question is :

“That Clauses 2 to 4, the Schedule, 
Clause 1, the Enacting Foimula and the 
Title stand part of the Bill.”

The motion was adopted

Chutes 2 to 4, the Schedule Clause 1, 
the Enacting Formula and the Title 

we>'e added to the Hill

SHRI K. R. GANESH : Sir, I beg to 
move :

“ That the Bill be passed.”

sft 3TCTI
% iT$f ScTPTT f a  STiRT fcf % 5TPT «TT

SHRI K. R. GANESH : As I said, on
the present indications, the levies arc ex­
pected to continue for the 1972-73 financial 
year.
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MR. SPEAKbR : Are you satisfied 
now ?

SHRI ATAL BIHARI VAJPAYEL - T 
am not satisfied.

MR.»SPEAKER : The question is :

“ That the Bill be passed.”

The motion was adopted.

13 04 hr*.

DELHI LANDS (RESTRICTIONS 
ON TR ANSFF.R) BILL

1 HE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : 1 beg to move*

“ That the Bill to impose certain restric­
tions on transfer of lands which have 
been acquiied by the Central Govern­
ment or in respect of which acquisition 
proceedings have been initiated by that 
Government, with a view to preventing 
large-scale transactions of purported trans­
fers or. as the case may be, transfers of 
such lands to unwary public be taken 
into consideration.”

Earlier also there had been a discussion 
on unauthorised colonies. Sir, unauthorised 
colonies have by and larpc come in becausc 
some people who owned the land which had 
either been notified for acquisition or even 
completely acquired, indulged in unauthori­
sed sales which are being done even to­
day. I am conscious that many of these people 
have been duped on this account. The 
common citizen who is not aware as to what 
is the implication of the Master Pian is 
sometimes led to believe that he is getting 
cheap land, chcap land has been sold to him, 
and all that, becausc those who were selling 
were unscrupulous persons. They were sell­
ing it at throw,away prices because they 
wanted to get money out of it, knowing full 
well that the land had been acquired. In

♦Moved with the recommendation of the President.
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some eases even when they filed the eases in 
the court they had lost their eases. In some 
cases even the remuneration for the acquired 
land had been paid. The result of it has been 
that about 200 colonies came up in the towns 
which should not have come up if the Master 
Plan growth had been allowed to continue. 
The reesult of all this has been, in the place 
where road should have been built, houses 
were built, for instance one outstanding 
example, one visible example, is this. We 
built a bridge across Jumna near the Indra- 
prastha Estate. It could not be linked with 
U. P. for a number of years because of these 
unauthorised colonies. Now we have been 
able to clear a part of it and the road is 
being connected. But this can be seen time 
and again.

There are a number of cooperative societ­
ies who have even paid to the Government 
for the land which was allotted to them, but 
unfortunately, they had been bypassed by 
these unauthorised unscrupulous sales and 
transfers of land.

Sir, we have, as I said again and again, 
sympathy with those who have been duped. 
That is why we have gone into the process 
of seeing that in respect of all those colonies 
which have come up, they Bhould be given a 
second look, and more sympathetically. Some 
colonies have already been regularised. We 
are having a second look at other colonies 
and we are keen that we extend our sympa­
thetic hand to them. But help to them can 
be given only if the problem is frozen, if the 
process does not continue, because, what 
happens is, when you authorise one colony,
4 more colonies come up. The result of that 
all is that the problem does not get ‘contai­
ned*, if 1 may say so.

Fortunately, Sir, in Delhi's public life, 
all political parties, irrespective of their other 
convictions, have been one on this issue that 
we must try to sort out this problem. That 
is why when I took up this issue before the 
elections in Delhi the Jan Sangh Government 
also in Delhi supported this idea. They said, 
we must try to bar this, and this idea was 
mooted at that time.

Now, Congress Government is in power, 
and they had moved this Bill in the Metro-

politic Council. Some suggestions were made 
for amendments. One of the amendments 
suggested in the Metropolitin Council was 
that if a land is to be acquired under sect­
ion 6, then, the process must be completed 
within three years. This we have accepted 
and that amendment is incorporated in the 
Bill now. That will also lessen the burden on 
those whose lands are under acquisition 
notice.

Sir, Delhi apart, I have said again and 
again, for the country as a whole, including 
Delhi, it is very important for us to think 
in terms of planned growth, of the entire 
urbanisation process for the country as a 
whole. Unless wc are able to plan our cities; 
unless we are able to plan our towns, not 
only plan our cities and towns, but also plan 
the areas around towns and cities where the 
town and city area has to expand, till then, 
it will not be possible for us to see that 
planned growth comes in. Sir, non-plan 
growth of cities can result in what unfortuna­
tely Calcutta has been facing. We have to 
stop citics goiitg the Calcutta way.

Today, when this process of urbanisation 
is going on, today although we have appro­
ximately 12 crores of our citizens living in 
the urban areas, this is likely to be doubled 
in the next 15 years. So, not only have we 
to plan for these 12 crores of people who 
are living in the towns today, but we have to 
plan for the further increasing population of
15 ciores in the next 15 years For this, new 
townships have to be built Our existing 
towns have to be stiengthened; our cities 
have to be planned. Not only have we to 
plan them, but we have now to start think­
ing how to plan physically, in accordance 
with the economic growth pattern. Economic 
planning and spatial planning have got to be 
coordinated. Unfortunately we have not 
given so much importance to it. The result 
of it is that unplanned growth have come in 
and even the economic pattern of growth has 
not looked into this aspect as to what effect 
it will have on the land.

Therefore, Sir, now, when we want to 
eontain the inflow of popoulation from rural 
life to urban life, it is very important for us 
to create employment potentialities in the 
villages.



Sir, it is also important for us to decen­
tralise the magnets of pull, which pull the 
population to the towns and big cities, so 
that we are able to build new focus of econo­
mic activity outside th: major towns and 
major cities.

Our cities are swelling and our populat­
ion is increasing. The organisational infra­
structure like the municipal structure, like 
other amenities, water supply and sewerage 
and roads, these are all unable to cope up 
with this pressure. Therefore, Sir. it is very 
important that we must plan.

For Planning, Mr. Speaker, it is also very 
important that we must have an urban land 
policy. Bccause, for urban land policy, it is 
not only important to plan the urban land.
It is also important to ‘socialisc’ urban land. 
Unless we socialise urban land, the land 
values will keep on rising. And now, a stage 
has come when a middle-class man, and 
even a prosperous section of society, finds it 
difficult to buy land. Tt is because land values 
keep on rising. The only way of keeping the 
land values down is that the land should be 
socialised. A part of it can be sold, of 
course, to those who aie affluent at the mar­
ket values, but then, the weaker sections of 
society must be given land for housing on a 
subsidised rate. Thcieloic, a polity like the 
Delhi pattern must be extended further.

I am conscious tln.t when wc converted 
the freehold into leasehold, a controversy 
has been raised about this. Sir, *his has to 
be looked at not from the point of view of 
any politics or economics The point has to 
be looked at from the urban policy point of 
view. Unless there is a leasehold policy 
unless all the land is socialised, it is impossi­
ble to have a pattern of growth, which is 
con i -tiled. If we let shops comc wherever 
people want to, if we let factories come 
wherever people want to, if there is no such 
thing as control. Sir, it is impossible for us 
to have a planned growth of any towns and 
cities. Leasehold is also important, because 
in the process of urbanisation, the land 
values keep on rising, and the benefit goes 
to individuals without any effort on their 
part. If  somebody had a huge piecr> of land, 
if municipality had connected it with the 
road, if sewerage Is laid, if an adjoining shop 
area is built, if schools and colleges are
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provided, the land values of the plot rises. 
The benefit entirely goes to individuals. And, 
in this way, in India, a very big section of 
population has comc up, which we can call, 
‘Urban-Iand Rich’ who had done nothing to 
contribute to society, as such, but had sim­
ply taken advantage of rise in the urban land 
values

We must see that this rise in the urban 
land values is used for the benefit of the 
community as a whole.

I think, I have once or twice mentioned 
in this House that India suffers from a huge 
backlog of housing shortage. That huge back­
log is approximately 8 crores for rural and 
urban area Tint means, tf we are short of 8 
crore units and if 4 to 5 persoms live in one 
unit, approximately, 40 crores of people in 
Indu are living ei'her without a house or in 
sub-standard house. In the urban area, 
the shortage is of the order of about 2 
ci ores.

Therefore, Sir, out of a population of 12 
crores in urban area, 8 to 10 crores of 
people are today either living in Jhuqgi- 
Jlionpri or living in slums, or living in sub­
standard h 'uses Obviously, the burden of 
it is mostly transferred to the weaker sect­
ions of society. This huge money that is 
needed for building houses cannot be met by 
any Government sources, but one of the 
potential sources today is the land itself. Tf 
urban land is used and the benefit from the 
land is used for building up a revolving fund 
for housing like Delhi, then theie is hope for 
the country. I have been trying to persuade 
all the State Governments, and I must say 
that the response of the State* Governments 
has been good—to see light—and there is 
every hope that not only will the towns be 
planned but also legal measures will be taken 
to enforce the plans by law and also to see 
that the urban land socialistion process is 
started so that urban land-use is determined 
and the benefit from the sale of urban land 
goes to the community as a whole and not 
to the individual.

Ir is in this spirit that I have brought 
this Bill, and I am certain and I am sure 
and confident that the House will give this 
Bill a unanimous support so that we are in 
a position to stop this racketeering and also
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start building cities for the common citizens 
in the future which are not problem cities of 
tomorrow, and also stop the process of deper- 
na*ion of urban life, if we can through 
such Bills.

MR SPEAKER : Motion moved :

•‘That the Bill to impose ccrtain restrict­
ions on transfer of lands wich have been 
acquired by the Central Government or 
in respect of which acquisition proceed­
ings have been initiated by that Govern­
ment, with a view to preventing large- 
scale transactions of purported transfers 
or, as the case may be, transfers of such 
lands to unwary public, be taken into 
consideration.”

SIIR1 BIRFN DUTTA (Tripura west :
Sir, I rise to support the Bill, but this 
Bill intends only to check some malpract­
ices in the case of persons selling the lands 
which have been acquired or are in the 
process of acquisition. But while introducing 
this Bill, the Minister has rightly raised the 
problem of urban housing and land develop­
ment of the citics While wc are discussing 
this Bill, we must keep in mind that only 
by thinking of socialisation of urban land 
without giving consideration to the persons 
who need houses immediately and those who 
are compelled by circumstanccs to form 
unauthorised colonies, the problem cannot be 
solved. The plight of those persons must be 
looked into, and their solution cannot be 
delayed. Due to overcrowding, particularly of 
the areas nearby Delhi housing has become 
a problem, and Delhi is a growing city, and 
all the areas within the Delhi Administra­
tion are now a central attraction. So, people 
are rushing and creating, what may be 
called, unauthorised colonics. They have 
come to stay and live there and earn a liveli­
hood and try to establish themselves in 
socltey. That is the reason for the existing 
situation. The juggi-jhompriwalas are not 
going to erect houses by purchasing land 
from the owners of those areas which have 
been requisitioned or are acquired by the 
Government. There are some other sections 
of the people who have some money to 
purchase land and they fall upon all those 
areas where they can have plots at less cost,
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and in this process some unscrupulous per­
sons come in and sell those plots of land 
which you know have either been acquired 
or are in the proccss of acquisition. What 
will happen to those persons who have pur* 
chased from those fraudulent sellers ? From 
this Bill, I have got no idea as to what will 
happen to them. They will be thrown out. 
About them, no thought has been given in 
this Bill. The point is that their case must be 
considered. Otherwise there will be some 
trouble even after the Bill is passed. Even 
while trying to restrict fradulent dealers in 
land, theie is a tendency to give them some 
rope to get out of the clutches of law. The 
pjoviso to clause 10 says :

“Provided that nothing contained in this 
sub-section shall render any such person 
liable to any punishment, if he proves 
that the offence was committed without 
his knowledge or that he exercised all 
due diligence to prevent the commission 
of such offence ”

This will help the fraudulent dealers to go to 
the court and seek a remedy and get out of 
the clutchcs of this law I do not understand 
why this provision has been made. In respect 
of another clause, it was explained earlier 
that it was after cor sultation with various 
parties that this clausc has been inserted. 
Clause 7 says :

“Where the competent authority has 
made any order under section 5 refusing 
to grant permission to ttansfer any land 
or where, an appeal having been filed 
against such oider, the prescribed autho­
rity has made an order under scction 6 
confirming such order, then, the order 
refusing to grant permission to transfer 
such land shall be in operation only for a 
period of three years from the date of 
the order made by the competent autho­
rity or the prescribed authority, as the 
case may be, and thereafter, but subject 
to the provisions of section 3, it shall be 
lawful for the person who has applied 
for permission or his successor-in-interest, 
to transfer such land by salem mortgage, 
gift, lease or otherwise.”

The period of three years seems to be long. 
If the land is to be released, and not to be



taken up by the Government, why should a 
person wait foi clearance for the sale or 
mortgage or transfer of the land for three 
years ? in the Explanation tl has been clearly 
stated that if there is any stay order from 
any court, it may take more time. Why 
should the person be in suspence ? In case 
there is sale of such propeity in which some­
body has bulit up a house, is he to remain in 
a period of suspense for such a long time *
1 hope the hon Ministei will consider this 
point. Otherwise, generally I support the
Bill.

(3Pm $T) : s f f a r  
s r ^ r ,  ^  faer fa ff *TqRFsr % fact 
t o t  t ? r n f c  <f^3T i' i *rfa*r *r 
smrsrerr |  3ft * p r? s  srerfT farsrr t o t
fa ff fatT r ^ r  5TIZTT 3TT X\T t ,  * $ ti\  5T*t 
f  lfiR*T |  STVt 5ff U < * t it faff ^  cT?- 

i t  |  ^  t i t
? r f t  ^ ftt i fs p r  i r

n q  fa ff ff q k r  w m  ^rr %qtit
7ifai*r % t t ,  A ^ '$*t fa*? %

spT f a e f *\ $W'\T q-.r ctclj I  I 3RT

snq tfk  qsitf# i q^ft I  f a
fe$>T spT’qRi q |%  % «ftd fewr *t*tt |  f a  
^ t t  fa^r arm ^ tftt s?h  ^ t  %, stih

I  \ i #  ITT ̂  faflT oTTcTT $ fa
OT^T 3TT fff̂ =3r |TfTT t i t  OT̂FT *17$
fa * r  'Sttctt |  ^  4?. ff f a q r  s tr t t  1 1
^  3TT3I tft 3T5T Cl̂ jr Qri 5UTOT
o t  w r  ere. q-f ? o * f t w f f tn

srfĉ r ?r>i?r 5f t  1 *r ffffSRTT g fo r
f a  ark tffaT v x  v t  xxm \x  v i  q sr
|  f a  «F*r f f  * * r  i t  ffre r « r ^ r  % ? ? fa t 
f a * r r  ^rrsTT * n f ^  1 ^ f t i f t  t i t  * t t ^ t  «tt f a

fa?* 3TT T^T I  5T§cT 9?T cTRT?
*t faq; arrr 11 apR  3TIrT m*rx ? t t
m  mssjsr f a  ^  I s  i* f ^ f r

5TRT?I % I  1
t i t  t i \ i  »T^R?iT ^.T *  T ^ T  5 (H T 

|  f a  ^  tik'TT t  f«cr%
^ n i t  fT t W f X  TT ’f t  I
^tct *r?nw*r |  f a  ^  sw z t  f t ™  ^t,
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? * fa t  t i t  * r r$  f w r  m v ; ^  m  w  i t  

^  ^ t * r i  >srrf|r, i s t o i t  t i t  ^ r f ^ [  
f a  ^  spT ^  i

^ f r  3 t * — ^  t i i ^  | 3 t t  t i t  ^ T is r  
( 9 )  l * w  \?srT TOT I  v f e s t i t t z  ®PT,

^ r r  fa  ^  5T|gr a i ^ r  ^  f??rr *twt
f a  ^ f f ^ T  »T^T i t  ^ T ^  t i t  cft?T m * t  

t i t  T O f t  I  % fa?r an*lr %
f fT f t  *T3TT t i t  W!X f^T T  TOT W>X
fa ^  q5Tf?T vft faqT 5TT ĤPcTT t  ®TT
z t i t  ^ t3 T  f t  ^P c H  |  5 f^ f  ^ ? T  cTTfH

t t  ff«rr?r ^ ' r  ^
i t  5 ^isrqr *\ sunt

t i t  |  TZ m r %*tn irr w  ?5 ttt 
qrr <uT$?r %fi 5fT*r ?tt : j? fa  f? rq  ^ f r ^ f t  
srfT STTcT |l*fi I T̂̂ Tcf ^  ?Tcr tit «ft fa 
z w t  ? r i3 rm  ciTT W  n * t t  ^
cfTT qx i \  STTcTT $tX 3T»TT

i t  3f?cTT ^ |T  h i t  W |ff x m t  VtT
f3r?T?T fsp ? t ^ i  v *  t i \ ^  t i t  3TT ?T^<TT I

"̂t ^ttx  |3 t i t  qjr??T x ^  % qpft irrafr ?t$t 

1 1 ®r*rm ?t ?t^ctt |  fa f a i  ?ft
m e n  q r r? ^  % t ^ t t i t  ? i? r  f e r r  5tt% i

t  ffHSTcTT |  %$tit ?T|f VX ^  *R5TT
^ l f |n  |

vfi?T7|- ^ 1 3 |— ^ ? T l f a  arvfl «TTf f f  

t i t  arirr t  a»k w

*TTH*TT § f a  t i \ i ?  f a  ^  * f t
*rpf*r f a  ??r <tx% spt tit% ‘sfrsr «fT m
^?t«pt *ntfi ssriir̂ Dr i ^  afr er̂ V ^i?r 
| f  f a  t i \ r  sps ft f a  *$ t f a  

’arm ^  |  fa^r^T ot wit f«r*nr
'SfT̂ T 1 q r  g n ff f^ T  ^  ^
f^ * r  % 7% qir |  f«?r

srr *T^?T2r | t ^  s r v r  f t  s ttc it  |  i 
^3T i w  t i t  *%tit % fa  a ik
f r 3 fa r * r  s rta n rn r ? t  s m f r o  ^
|  I t  g n f t ^ -  ^  ̂  f o je f t  O  ^ 3 c f t

^  « w n f f  % « r w cTTts  s *3 *t i
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[ * f t  * P * T ? f t ]

srr^r w s f t  w f  3Tr T jr |  Srfa*

i!tft VT?fl5flR I  fisR& H*rnsr % sfr*T 
flf*T*T T̂RFT *T|[t Tf[ f,
*T«BT I  \ gforsft *WT
arTer % f a s %  ^ r a ? t  m  % snrcaT g g s * r -  

*rrc *ft sw<t f  m x  *rtf
n m  |  eft senrr <fan*r §arr |  f a  3*nst 
# ?  n x  *tt*t sTRr *nr 1 $  * r |t ^ e r r  f a

%  «TT*T *TC T t f  ^ i > f R

srcrf artf Srfa^rtt’ft iw H farijt **
$ * s r t  %  f a q  * f t  $ t  1 fr$ ? s r  « F m V f t  s f h  

vtzx  ^5rrer *r f t  *&*% v *  ft7!? *Ft *»raV
§ t  5r^t <rc *T T l3  *ft»T  * f t  *H T  I

*  m m  rfh: v x  ?]T.x stt $
S m  *PF*re wr^rfVcrr *frc

% ^RT I
m z t  ^T R r % fp ft  t f r  s n s i ^ t  ^ r t  s s
w t  I  vrfa?T fa<r sfi$rr*fi ^m'W»3T

H ^ t  |  *rc f a  % <*ri7r*r *r  *5 
1 |  f a  * r t t t

*sra?t sx*  w * $  tft; 1 g fa  v* fsrsr ^ 
$er% f s w f l  I  *r < t  |

fsr?T *BT S fTfTO  %  « P T % , S  f T ^ n  
« f t %  f m *  * r f  < r q ^  ?r ? t  s f f t  f s N r o  

« r< W t %  fao. fit  %
v w f a r r w a  3ft q f ^ ^ i  w x  ? |  |
srcfr sr«n?r % faq, v z m *  fa*rr

5fH? I ^  a p ^ T  j{ farfsT^ST f^T 
*r f tw  r̂ *pm wn w  f*?r %

3f t  3 n s 3 iT O % fa *T  |  ^ ? t? r  f a r  ^ w r
a f k  5ft t r ^ g r  fa c r I  ^  q T  T f k

«pt»T aftr fax  «pt yenx
V T » t  1

V i  ^  t *  f * 5 r  %  w *r -
?r* v t fm ^r f  1

—  ( V ^ jj-O  y > »  ]

IjJJ J it  £  lSsOA*

- J j)  i j  LT^ 1 ?
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( J ^ 1**^ * -* 4 c> -* L T 1

a_ y» i t  J i  -O IjllX V j u> t'—
^  ly

jA. 4? £  £jJ<ia« )^*» r rl? —jJ)5 jJ

j*J Sj A-Ĵ » ,̂f jOI ja» y$ ^j») fB> jilu twJ
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J u  &  r* ^  ]r  y$ ^  *
j t v P i *  J j '  & ] ~ £  J* *-&
Yi'£ —Jb I t  ^  4  *)“ u5^-< as
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13 '30  hv*.
[Mb. Deputy-Simsakew in the Chair]

•SHRI T.S. LAKSHMANAN (Sriperum- 
budur) : Mr. Deputy-Speaker, Sir, I am 
grateful to you for having given me an 
opportunity to participate in the discussion 
on the Delhi lands (Restrictions on Transfer) 
Bill on behalf of the Dravida Munnetra 
Kazhagam. Finding that the land prices in 
Delhi were soaring the Government decided 
fifteen years ago to acquire 36,000 acres of 
land in Delhi Union Territory for the proper 
development on planned basis. They also 
proceeded to acquire (he land. They also 
constituted an authority under the name 
‘Delhi Development Authority’ and through 
this organisation the land was being developed 
and the developed plots were being sold to 
people for building houses and setting up 
industrial units. This work of the Delhi 
Development'Authority is still cantinuing.

Though the land acquisition process is 
going on for some years, we find even today, 
In newspapers, advertisements fiorn piivate 
colonisers offering plots to (he people in 
Delhi, though there can be no legal sales of 
such plots. We also see in Delhi unauthorised 
colonies springing up everywhere. What do 
these indicate ? Because of the inept handling 
of the matter b> the Delhi Administiation, 
we find the unwary and gullible public are 
being cheated by the unsciupulous colonisers.

Whenever land is acquired by Govern­
ment or is sought to be acquired by Govern­
ment, why should not the Administration 
put up notice boaids in the areas acquired or 
under acquisition announcing the fact of 
acquisition or the intention to acquire ? The 
intending bu>er of a plot is most certainly 
likely to inspect the area in which the plot 
was purported to be available. The moment 
he finds the notice boards or otherwise comes 
to know that the land was acquired by 
Government, he would automatically dissuade 
himself from going in for that piece of land. 
1 would like to know whether any steps were 
being taken by the Administration to inform 
the general public about the areas acquired 
or intended to be acquired by Government ? 
If this has been done we would not be facing 
the problem of illegal transfers ot land.

Sir, I  would like to point out here that 
the educated and well informed persons would 
not be the victims of such illegal transfers by 
(he private colonisers. It is the poor and 
ordinary people who fall a prey to the uns- 
crupulous private colonisers. ThJ little savings 
that they possess after years of toil are sought 
to be invested by the unwary people in plots 
offered by the private colonisers who offer 
attractive terms and ultimately they get 
duped. They lose their life-long savings as 
well as the plots they were supposed to buy.

This kind of malpractices has been there 
in Delhi for the last several years. The hon. 
Minister himself has stated that this situation 
has assumed serious proportions. L regret, 
Sir, that thcie should have been so long a 
delay in bringing forward this legislation to 
cuib the illegal sale of plots by private colo­
nisers, though the Government were very 
much aware of the problem for a long time.

Sir, belated though this mensuie is, since 
the Government had at last woken up to the 
situation facing the people of Delhi and have 
brought forward this Bill to cuib (he deceitful 
activities of the colonisers through law, I 
extend my support to the Bill.

With these words, Sir, I conclude.

SHRI R. D. BHANDARE (Bombay Cen- 
t ia l) : Mr. Deputy-Speaker, Sir, the objects 
and the aims of the Bill are quite laudable, 
acceptable, and there could be no opposition 
to that. First of all, I would like to con­
gratulate the hon. Minister for his exposition 
of the aims and objects of the Bill.

Sir, I would like to have two or three 
clarifications. Firstly, I would like to draw 
the attention of the hon. Minister to clause 
2 , sub-clause (e) which says :

“ ‘Scheme* means the scheme of acquisi­
tion of land for the planned development 
of Delhi and includes any scheme, pro­
ject or work to be implemented in pur­
suance of the provisions of the Delhi 
Master Plan as approved by the Central 
Government under sub-section (2) of 
section 9 of the Development Act.’*

•The original speech was delivered in Tamil.
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I think, this sub-clause (e) is so dangerous 
that is will destroy all the colonics occupied 
by the poorest of the poor around the city 
of Delhi because the Master Plan will, cer­
tainly, given the right, the power, to the 
Administration to ask these people to go 
away under the name of the ‘'Scheme".

1 must also remind the hon. Minister 
who had said that the Master Plan would be 
changed so as to not only accommodate 
those who reside in jhugi-jhonpries and have 
some sort of pcimanent or semipermanent 
roof over their head but that all other ameni­
ties will be piovided for them. For that pur­
pose, the Minister had already made an 
announcement thut the Master Plan would 
be changed. But here is a peculiar provision 
which sa>s that for the purpose of imple­
menting this scheme the Master Plan will be 
so operated as to defeat his own announce­
ment, and defeat his own object, to help the 
poor and needy who are lesiding in juggies 
and jhonpries, a number of them mound the 
city of Delhi, under the plea of re-planning 
the city. With these words, I support the 
Bill.

SHRI I. K. GUJRAI. : Sir, 1 am very 
giateful to the House for so much of co­
operation from all sides of the House to the 
spirit of the Bill. My hon. friend, Shri 
Bhandaic and another friend from the 
opposition have drawn my attention to the 
plight of the juggi and jhompri dwellers and 
the poorer sections of the society. We have 
all our sympathies with them. That is why 
we have nhcady announced two things. 
Firstly, we aie not removing them until we 
provide ihem alternate accommodation. If we 
go for slum improvement scheme, either we 
give them built houses or developed plots 
with all amenities provided. But after the 
mid-teim poll this policy has undergone one 
more change, and that change is, as far as 
possible, we should not remove them to outer 
areas and take them away from their place 
of work.

Now we have come out with a new 
scheme, called the enviionmental impiove- 
ment schemc for the jhu^gi and jhonpri dwel­
lers and slum-dwellers throughout India. We 
are giving hundred per cent subsidy to local 
administrations for provision of basic ameni­
ties like water, electricity, flush latrine, 
drainage and paved street. Under this scheme

Bill
Delhi is being given Rs. 2 |  crores. The 
NDMC have submitted some schemes recently 
and we have already sanctioned Rs. 25 lakhs. 
Other major cities are also being benefited 
by this scheme.

One of my friends speaking from the 
other side of the House mentioned that there 
will be some danger by the proviso to section 
10. But before he reads the proviso, 1 would 
request him to read section 10 itself. It 
refers to oifences by companies. If some 
limited company has committed an offence 
then the main officers of that company are 
prosecuted. In that limited context it is said 
that if somebody is able to prove that al­
though he is associated with the company, 
he has not actually been a party to the off­
ence, then he can receive the benefit. But if 
an individual commits an offence this proviso 
does not apply.

Section 4 has also been rcfcired to and 
it has been said that why we have provided 
that the land acquisition proceedings should 
be finalised in three years. Up till now there 
is no time limit and that is why sometimes 
the land acquisition proceedings take much 
longer than they should have.

We have already acquired a very big 
chunk. A total of 73,000 acres of land have 
been notified since 1959. The first notifi­
cation covered 34,000 acres and the balance 
was notified from time to time. Out of 73,000 
acies notified under section 4, about
67,000 acres have been covcrd under section
6. Out of these 67,000 acres about 37,000 
acres have been finally acquired and the 
physical possession of about .14,000 acres 
has been taken over for planned development. 
Cases where there aie stay oiders or areas 
where amenities and facilities are not likely 
to be extended within a short period have 
not been physically taken over. Therefore, 
now when we make a commitment, we will 
take over all these within three yeais. This, 
1 think, will mean all the outstanding grie­
vances in this field should be settled quiekly.

My hon. friend, Shri Ishaq Sambhali 
asked why we should not make it restros- 
pective. It is difficult to make it retrospective, 
because that will involve thousands of small 
people, and I am very keen that smaller 
people should not be harmed by this.
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S?>l'T ;mf o if; o �Gi'�T� �li� fo� �lii"f 
efi<r tl"T� <:l"ifi '!i"f tf"fT �'f�f 'T� � I 

is : 
MR. DEPUTY-SPEAKER: The question 

"That the Bill to impose cenain restric­
tions on trailsfer of lands which have 
been acquired by the Central Government 
or in respect of which acquisition pro­
ceedings have been initiated by tha t 
Government, with a view to preventing 
large-scale transactions of purported 
transfers or, as the case may be, trans­
fers of such lands to unwary public, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER : Now we 
take up clause-by-clause consideration.- There 
are nu amendments to Clauses 2 to 6. 

The question is : 

"'That Clauses 2 to 6 stand part of the 

Bill." 

The morion was adopted. 

Clauses 2 10 (, we1e added 

to tire Bill. 

Clause 7-(Period of operation of orders 

of refusal to grant permission to 

transfer land) 

SHRI DASARATHA DEB 
East) : l beg to move : 

Page 3, line 23,-

(Tripura 

for "three years" suhstitute "one 
year" (1) 

Page 3, line 28, -

for "three years" substitute "one 
'�year" (2) 

Page 3,-

after line 2 7, insert 

"Provided that any person who has been 
refused permission under section 3 or 
section 4 of this Act, may transfer his 

land, if he has not been paid compen­
sation for the acquired land within one 
year of the date of issue of acquisition 
order, and in the case of the land pro­
posed to be acquired, he may transfer 
such land if it bas not been acquired 
within one year of the proposal made 
for acquiring the land." (3) 

In the Bill it is said : 

"Where the competent authority has 
made any order under section 5 refusing 
to grant permission to transfer any land 
or where, an appeal having been filed 
against such order, the prescribed autho­
rity has 111ade an order under section 6 

confirming such order, then, the order 
refusing to grant permission to transfer 
such land shall be in operation only for 
a period of three years ••• " 

Here, instead of 'three years', 

insert 'one year'. 
want to 

In another c<1se also, iDstead of three 
year;, I want to insert 'one year' because if 
grant or penrnssion has been refused for a 
particular traHSfer, that order should remain 
valid only for one year. lf you pot three 
years, and in another three years if you find 
that the land will 11ot be acquired, you will 
be putting unnecessary hurdle&s to those 
people who tramfer the land. That is why 
I want this amendment. I want a proviso to 
be added on the following lines : 

"Provided that any person who has beel'I 
refused permission under section 3 or 

section 4 of this Act, may transfer his 
land, if he has not been paid compen­
sation for the acquired land within one 
year of the date of issue of acquisition 
order, and in the c1se of the land pro­

posed to be acquired, he may transfer 
such land if it has not been acquired 
within one year of the proposal made 
for acquiring the land." 

Why 1 want this amendment is very simple. 
Because, in my part I have got a very bitter 
experience about these acquisition proceed-

, ings. Very recently in ou1 State daring the 
Bangla Desh war, a large ·number of plots 

were acquired by the Governm ent for the 
purpose or constructmg aerodromes. Most 
of these people are very small p easants 
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[Shri Dasaratha Deb]

owning 1 bigha, 3 bighas or 4 bighas and 
like that These people have not been given 
any compensation Fven to-day when we 
approach the Government the simple answer 
from the Government is that the acquisition 
form iltties have not been completed and 
that is why the compensation could not be 
paid So when these formalities ate not 
completed for years to come, these pooi 
peasants will have to wait for getting their 
compensation and these poor people cannot 
afford to purchase land elsewhere nor they 
would be able to cultivate their land How 
these poor people can survive without any 
occupation, 1 cannot understand That is 
why I want to put a time limit a year, some 
reductions on the part of the acquiring 
authority that withtn one yeai this authority 
must pay Mie compensation 11 they do not 
pi> the compensation within a yeai this 
man who owned that laud should be free to 
transfci that 1 md to some other party That 
is why 1 h ivc broufcht this pioviso and in 
the cise of the land which is proposed to 
be acquired, tlicie also 1 suggest the same 
because 1 found in my place, especially in 
Inpura, ceitaiu land* have been pioposed 
by the Government lor icquisition and they 
hive issued the notification to the parties 
expressly sa>mg that the Government was 
willing to acquuc thit land

MR D1 PUT Y SPfcAKFR This clause 
i elates to those linds which are pioposed to 
be acquwed

SHRI DASARATHA DEB In th u  
case it the acquisition has not been made 
for > ears to come but the man has to wait 
for the green signil Irom the competent 
authority who acquired that land and ulti­
mately attci live ycats he got the green signal 
that the land is not to be acquired m this 
ease also I want that even when the Govern 
nicnt piopose to acquire certain land theie 
should be some limitation that within one 
year if that land is not acquired by the 
Government the party should be free to 
transfer that I tnd That is why my amend­
ment 1 think the Government will consider 
the case of these people who are in diffi­
culties

SHRI I K GUJRAL My friend Mr 
Deb his pointed out the case ol those people

who have suffered and 1 have full sympathy 
wuh them And, ] think, he is justified m 
saying that people have suffered, because, 
after acquisition, it takes very long I am 
certain that unless we are able to tone up 
oui piocess and oui system, with regard to 
land acquisition, our entire uibamsation 
scheme would come to nought

SHRI K D MALAVIYA (Domariaganj) 
Why cannot you do it *> In the present situ­
ation, there is a sense of uigmcy now on 
almost every front facing us today This notice 
for acquisition and then the ultimate acquisi­
tion of land takes so much time that it 
becomes useless Therefore, the hon Minis­
ter should take up this matter very ui gently 
and tr> to do something so that the entire 
law may be changed for hastening the process 
ot acquisition

SHRI J K GUJRAL 1 would say, I 
share the views expressed by my friend, Mr 
Malaviya and Mr Deb 1 think, not only in 
Delhi but throughout the country, this 
mechanism has to be worked as otheiwise 
our whole urbanisation policy and the new 
type of approach which we are trying to 
build for socialisation of land will come to 
nought Unfortunately, 1 am not in a posi­
tion to accept the amendment Although 
we are keen to complete the process in Delhi 
itself within a very limited time, the difficulty 
is that the racketeering that is being done, 
is to be stopped Now in Delhi, for 
instance we do not want to permit any 
private land dealings at ill And, that is 
the type of system which we want to extend 
to the country as a whole I can tell my 
hon friend that we must try to cut short 
the period Now it is put as 3 years 
Previously there was no time limit, but now 
we have put it as 3 years We will try to 
cut that also Regarding the Tripura ease 
which he mentioned, 1 have taken note of 
that I will get in touch with the concerned 
authorities to see that it is finalised very 
soon

MR DEPUTY-SPEAKER There are 
three amendments, Amendments Nos 1, 2 
and 3, moved by Shn Dasaratha Deb to 
Clause 7 1 will put all of them together to 
the vote of the House
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MR DEPUTY-SPrAKER The ques­
tion is

“That Clause 7 stand part of the Bill ”

The motton mat adopted

Clauses 7 moj o&fcj to the Bill

Clauses % to \ 1 wen? added to the Bill

Clause 1, the Enacting Formula and 
the Title were added to the Bill

SHRI I K GUJRAL I beg to move

•That the Bill be passed ”

MR DFPUT Y-^PF AKER Motion
moved

“That the Bill be passed ”

srt 3TZH fafT ft «ni|ftift ( m f ^ )

T̂EJT̂ T HftoT, %^T HZ WTTjT «TT?T VTft
ft fe? f t  tfr ft»ft i

^rsr art m v r t  ft?ft |  o t ^ t
5Tf?T f̂ FW *TT eft OT qr 1TWT 
3RT T̂T JIT *TJFR 2Rft % fa tr f̂t f t

afaST ft fttft *TTft f t  tftferer ?r#V VTcft 
£ ?nr ?rf? ^  OTffr 1 *reft

3T5# cTTf? ft vfRft |  f a  f?5?ft ft
* r*R t arvrnr % 1 s rf? m  s t  o t  ?i>*t
faceft ft 3TT I  I *TC>R SfTTft f t  3ft
s r f t a  I  * 5  *t w r  ft arfln rftcr ?ft $ i
O T f r r  f f t c  KT ft * f t  ?ft T ^ t  |  3 ^ T  «F®
*ar>r fa r f f t  s s t  *f t  s t s ib ts

a p fto  ft«r t |  & i t o r >  «f t  ftw fa r * f t  
^5*rc st |  sfa  fa*rW ft?rc?for 

1 1  fa*i?®r tf»rfe?r <r*t% ft *r^t
I  I ftfr;?  q V STT?r ?aft<FTT qf»ft

f a  *ft»r a m r  f a T  fe q ift  % f a q  ®?r a r e *  
» w ^ t i  far f^rft f r  sr* srpt 
•nvrrflw »tr*  * q*r $«ft artr
flv^TT f t  8T> F̂3T?ftf?W ST?flf fft «ft OT

* w r  s r  sm* sftr ft s ? r f t  s s r t  

q $  1 f t f r *  ft * r f  q fV fa r fft  ^ f t  *?ft 
1 1 * f t  *rt*r * r * R  3 R rft £  %«rsr O T f t  f t
W S t T  ^TT T O t ?T t̂ I  W tfa  3T5T 3TFrf!J^ 
5T%qf Sr̂ TcfV |  5ft OTft 3rV »ft Ht*ft *FT 
m  eftcrr I  I *TTft 3̂TT & ( t  «Pt ^ ?ft T̂TfT,

«ft O T %  ??T«r 'JTTJT * F ^ t ?TgV ?>!T I

m & T  ct r  Tr 3rrqft ^  ^  1 1  ft 
* n p R  I  T T F S T  *pt f * T  tr^T q fq ^  
'sfor JTTJT 5frfV ’5T5T *PF̂  I ft ft 
*rgt «rr 1 3h t>  tf^cr f?*rr ift

C5TR ft 3TTq ^  ft tfSftSR ^JTT 
t  I ?n?2T CSTH r t  ^T^rft T V  5T5T

^ t r f t  1 1 f^*r ^ r r  ft OT«rt snnirr 
ar? tft fffaftT sr̂ TT % 9F?t ft STT
3TT0, W  \  ft *ft SRr?T aTT̂T-

WRTT % I
TT̂ rt *r?fK*r ft tpY ^ t?^  aftr oftgr jft?nF 

% fir^rr? v t  *nr? ^ t  1 ^ > f t  5ftar 
#  ^ ? T f r  f t  I  1 ft-fr* aft fefr ft »rft 
%  ?ftft s i f t  ?r^t 1 1 q T f^ fr r iT  % 
fft» r f« r %  sft f a r ^ f q w  £  t t  3rrn- 
ft n f  am rr ^nrrq ^3  ft f r  sft irTft*r 

fnftift n?t % f t  ft 1 HTTTT 
itft aftT ft STTcT *Fft wt 5TT?rt i f t  I  I 
SRRqr W«FT »T*TT |  fOT  ̂TTTW
ar̂ fter ?>rr ^̂ T̂ nrfft̂  1 1 ?fNr fte z *rr 
m  ^  t  fv  o t  srrftjT * t  f ^ r  
ft fer«Fm ? t* rr  ^ r  f^fr ft ?RTq
3tr f?WT n̂r?r«r %** * x  f  1 
q f t f t o  ft ftWT 3TT
?TVcrr 1 1 ^ n f t i r  ?ft w ? n  1 1 ftf^R
^  ?r ^  3fT *f t  ?rt f3T«r sr^ftfT q r  *t v r  
*rft f i r  |  OTft T^ft arrft 
W  w r c  v t  ar^rw r ^ ? r r  ^ T t  $»rr 1 

ft m r  |  f a  f « r ^  ^  s*tt<t flrarft* 
?r^t 11  f t f ^ r  w f t  ^jsV f t  3ft OT?m^
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f , 3 *  <TT TrgTTf % fa^TTT 3TR-

$  i

SHRI I. K. GUJRAL : I am grateful to 
my hon. friend for having raised some per­
tinent issues. I would like to let him know 
my point of view on these points, particula­
rly the Government’s point of view also. I 
am in agreement with him that development 
must be speeded up. But as he knows as well 
as all of us do, development has two parts. 
One is the physical mechanics, and the other 
is the investment.

The difficulty at the momen* which the 
country as a whole is facing particularly in 
the sphere of urbanisation is investment. In 
Delhi, for instance, we tried to build up a 

revolving fund with the D D. A. We started 
with Rs. 5 crores, and now wc are at a 
stage when we have got about Rs, 90 crores. 
As money has start* d growing, the speed has 
also come in.

1 just now gave figures about the land 
acquired and land developed, and I think on 
the whole the performance of the D. D, A. has 
been reasonable; I would not sav ‘satisfactory’ 
because satisfaction must still be achieved, 
because even if we build 20,000 houses, the 
inflow, as pointed out rightly, is about 2 
lakhs and the shortfall increnscs by about 2 
lakhs units per year. Therefore, it is very 
important that the constiuction programme 
and the development programme must be 
speeded up and 1 am sure ihat with the 
cooperation of all the eitizens of Delhi it will 
be possible for us to speed it up further. 
People build definitely out of necessity, 
and we have sympathy with the people. 
The people who come to the towns 
from the rural areas do not just come like 
that but they come because the employment 
potential is unfortunately often situated and 
stationed in bigger cities and bigger areas. 
That wal why 1 said a little while ago that 
urban psanning could only achieve results if 
it was closely coordinated with economic 
planning. It cannot be bifurcated. That is 
why it is very important for us to sec that 
we diffuse the means of employment. That 
is why the factories and industries must 
be sent to the villages, and the agro-indus- 
s trial pattern must grow' so that migration

can be contained. But even then, there will 
be migration, and if that migration is impor­
tant for us, then not only should we plan 
Delhi and the metropolitan cities only but 
we should plan the regions around to cities 
so that filter towns and satellite towns can 
be built and people need not come to the 
core of the town where everything becomes 
expensive to rehabilitate them. Therefore, it 
is a long-term thing, and it is a time-con­
suming thing. But we are not in a position 
to meet the whole challenge the whole hog.

SHRI K. D. MALAVIYA : What will be 
done to solve this small point but v/hich is 
an important part of a very big story ? As 
everyone knows, two lakhs of pepole are 
coming every year to settle here. Ts it possi­
ble for any Government in the present 
framework of its limitations to settle them 
and make arrangements for water, electricity 
and housing and occupation and road and 
transport when the whole cost is mounting 
up? Thcrefoie, the basic problems invo­
lved in this should he considered by Govern­
ment.

SHRI I. K. GUJRAL : I have said here 
and also out side and 1 would like to repeat 
agian that the consciousness of urbanisation 
is \ery slow and it is coming very slowly in 
this country. It is very unfortunate that wc 
have not become uibanisation-conscious 
earlier. Even in this country where approxi­
mately 72 towns have now got their master 
plans, except Delhi, I do not know—perhaps 
there may be one or two more towns—of any 
where the master plans are being enforced 
even. Even in the metropolitan cities of 
India where master plans have bcrn made, 
they have not been given legal strength. 
The result of it is that the master plans be­
come onlv acadcmic For instance, let me 
give you one example. The degeneration of 
Kanpur which is going on fast in the Cal­
cutta way is became of...

SHRI K. D. MALAVIYA : Chaos.

SHRI I. K. GUJRAL : ..precisely the 
fact that master plans are not being enforced. 
My hon. colleague Shri Yeshwantrao Chavan 
is siting here beside me, and he knows very 
well that Bombay is also fast going that way.
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It wilt be a great misfortune if after our 
cities are allowed to degenerate like this we 
deal with the problems as they arise when 
we reach Calcutta's fate. I think it is very 
important that urbanisation consciousness 
grows; and 1 am not for lobbies, but it I can 
use the word lobby, it is in the sense of 
consciousness, and this country definitely 
needs an urban lobby, becausc the urbam- 
stion problems must be understood.

14 hr*.

SHRI K D MALAVIYA ■ The policy 
of restriction.

SHRI I K. GUJRAL : Restriction not 
in the sense of asking people not to come. 
Containment can only be on the basis of 
some economic plans. It cannot be on the 
physical plans basis. No country in the 
world has been albe to do it except China, 
but 1 do no* want that way, because our 
system and our socicty are very differant.

My friend Shri Vajpayee also asked the 
question that when the Master Plan is being 
revised, which way will it go. The Master 
Plan will not be revised aibitrarily. The 
Master Plan is a scientific document, based 
on studies and its revision will also be on a 
scientific basis, based on studies.

1 will give one example.^We had one 
chapter in the Master Phn, about the growth 
of Connaught Place. But when some aieas 
grew with the coming up of some multistore- 
yed buildings, we realised that we were going 
the wrong way.

SHRI PILOO MODY (Godhra) : No, 
that is only the statement of the Prime 
Minister.

SHRI I. K. GUJRAL : lh a t is my state­
ment, and Mr. Piloo Mody in private 
agrees with me.

FHR1 ATAL BIHARI VAJPAYF.E : He 
is an architect.

SHRI I. K. GUJRAL : Architect only 
outside. In his personal life, he builds. In 
his public life he destroys.

✓
The main point that I wished to stress is 

that when we think of revising the Master

Bill
Plan pertaining to Connaught Plvce we arc 
conscious of th ' multistoreyed buildings 
hiving generated traffic problems, sewer 
problems, water problems and problems of 
parking. Therefore, wc a-e revising the Plan 
in that context.

Mr. Piloo Mody was invited to a seminar 
to discuss this. Unfortunately, Mr. Piloo 
Mody seldom participates in seiious discus­
sions. If he had come to that seminar, he 
would have had the opportunity of giving 
his view« on the Master Plan, and the changes 
as well.

SHRI PILOO MODY : The seminar was 
called at his convenience. Therefor**, he 
attended it. Had it been called at my con* 
venience, 1 would have attended it. Appa­
rently, the organisers thought that he was 
most important in the seminar and not others 
I cannot help it.

SHRI I. K. GUJRAL : Mr. Mody must 
adjust his private convenience to suit public 
convenience, and therefore he must draw his 
programme in such a way as lo suit things 
where a bigger cause is involved. His Bombay 
visit could have easily been postponed.

My friend Mr. Vajpajce had talked about 
leasehold and freehold. I ask him only one 
question. Where does the land come fiome ? 
If I acquire the land fiom an agriculturist, 
whom we will pay what wc call a social pi ice, 
and then we should give it to those who build 
houses and give it to them on freehold s > 
that as the land value rises, they can profit 
by it ? Is it justified socially ? Should not 
the benefit go to society ? I will give one 
example. On the Barakhambh-Curzon Road 
area, in the 1930s, the Government gave the 
land at Rs. 5,000 per acre. Today the land 
value is Rs. 50 lakhs per acre there. Should 
the benefit go to the owner becausc at one 
stage he got the land cheap from us ? Siinee 
the city is developing, land values are ristng. 
Leasehold has an inbuilt advantage that the 
cost of urbanisation can be met from the 
land itself. I hope my friend Mr. Vajpayee 
and his party, know that the elections are 
over, will revise their opinion about tins.

Then, he spoke about refugees. I am a 
refugee myself, and I know the pains of being 
a refugee much better.
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SHRI PILOO MODY : You do not look 
like one.

SHRI I. K. GUJRAL : If I do not look 
like one, surely, neither Mr. Vajpayee nor 
Mr. Pilloo Mody look like one; they have 
prospered, both of them, because they were 
not refugees Therefore, while extending 
sympathies. Mr. Vajpvee and Mr. Piloo Mody 
must understand that the refugees today do 
not want sympathy. They want their due 
share, and society has given to them their 
due, fortunately in Delhi, and I am proud 
that we are able to play our role as progres­
sive sections of socicty, and we will go on 
discharging this, whatever we are callcd upon 
to do.

MR DEPUTY SPEAKFR • The question
is :

“That (he Bill be passed ”

The motion was adopted

*4'o8 h r* .

MOTION UNDER RULF 388

Suspension o f Rtnm 74 in Rbspf<i of
O bvuiat Insukawc k Business 

(N ationai fsati^n) Bu i

MR. DEPUTY-SPFAKER ; Shri Chavan.

SHRI SURENDRA MOHANTY (Ken- 
drapara) : I am raising a point of order My 
point of order is this Of late it is found that 
suspension of the first proviso to rule 74 has 
almost become a fashion Every time the 
Government comes with this motion for 
suspension.

MR. DEPUTY-SPEAKER : There are 
two things One is, opposion to the motion 
to be moved by the hon Minister and I have 
names of a few Members who want to speak 
on that. What is your point of order ? If it 
is different from that, I shall hear you.

SHRI SURENDRA MOHANTY: This is 
viotative of the rules of procedure. You can 
throw the rules of procedure in the waste 
paper basket.

MR. DEPUTY-SPEAKER : That is going 
to be considered now.

SHRI SURENDRA MOHANTY : The 
second point is this It is a Money Bill...

MR. DEPUTY-SPEAKER : You are a 
senior Member and you have had a lot of 
parliamentary background. Is this a point of 
order now ? Let tnc Minister move this 
motion. You can say these things only at the 
oppropriate stage.

SHRI SOMNATH CHATTERJEE (Burd- 
wan) : We do not find any recommendation 
from the President

MR DEPUTY-SPEAKER ■ Tt is there; 
it was published on the 27th of this month.

THE MINISTFR OF FINANCE (SHRI 
YESHWANTRAO CHAVAN)* T beg to 
move •

“That this House do suspend the first 
proviso to Rule 74 of the Rules of Pro­
cedure and Conduct of Business in Lok 
Sabh<i in its application to the motion 
for reference of the Bill to provide for 
the acquisition and transfer of shares of 
Indian insurance companies ind underta­
kings of othei existing insurers in order to 
serve better the needs of the economy 
by securing the development of general 
insurance business in the best interests 
of the community and to ensure that the 
operation of the economic system does 
not result m the concentration of wealth 
to the common detriment for the regula­
tion and control of such business and for 
matters connected therewith or incidental 
thereto, to a Joint Committee of the 
Houses.”

SHRI SFZHIYAN (Kumbskonam): Sir, 
1 rise to oppose this motion on two grounds— 
procedural and constitutional It is a painful 
fact that every day the Government comes 
forward in this House to suspend this rule or 
that rule Yesterday, there was a motion to 
suspend a rule to introduce a Bill with regard 
to Aligarh Muslim University. Actually two 
rules had to be suspended, the rule to give 
seven days’ notice to the Speaker and the 
rule to give the Bill to the Members two


